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Commercial Complax(BDA)
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" IATIN © APPLICATION NOS. 263 to 281, 4 te 6, 21 to 26, 28 to 33,
SR . 39 to 44, 59 to 63, 120, 121 te 132,
135 to 139, 188 te 215, 218 to 239,

240 to 251, 253 to 262, 283 to 303
415 to 4357ea(r) & 1078 to 1083/87(F)

Applicants Respondente

Smt A. Manjula & Ors v/s The Accountant General (A&E), Kernataka,
Bangalore & 2 Ors

4, The Secrstary

1. Or M,S. Nageraja Ministry of Finance

Advocate
35 (Rbove Hotel Swagath) . Departaent of Expenditure
PT Ist Main, Gandhinagar :
Bangalors - 560 009 " 5. Shri M.S. Padmarajaiah
2. The Accountent General Central Govt. Stng Counssl
High Court Building
(Rcecounts & Entitlnments) " gangelore - 560 001
Karnateka : "9

Bangalore - 560 001 6. Shri M. Vasudeva Reo

Central Govt. Stng Counsel
High Court Building
Bangalore ~ 560 801

3. The Comptroller & Auditor General
of India =
No. 16, Bahadur Sheh Zafar Maerg
New Dslhi -~ 110 002

WX

Subject ¢ SENDING COPIES OF ORDER PASSED BY THE BENCH

please find enclossd herewith the copy of ORDER passed by this Tribunal
in the abovs said applications on 4-5-88.

(JUDICIAL)
Encl 3 As above




Applicant

Smt A, Manjula & Ors
'Advocate for Applicant

Dr M.S. Nagaraje

In the Central Administrative

Tribunal Bangalore Bench,
' Bangalore

Application
59 to 63,

ORDER SHEET
263 to 281, 4 £p 6, 21 to 26, 28 tp 33, 39 to 44,

NOS-eocvrraeens

120, 121 to 132, 135 to 139, 188 te 215,
218 to 239, 240 to 251, 253 to 262, 283 to 303, ’ Respondent

415 to 435/88(F) & 1078 to 1083/87(F)

v/e

The AG (A&E), Karnataka, B'lore & 2 Ors
Advocate for Respondent

M.S. Padmarajaiah

Date

Office Notes

Orders of Tribunal

CENTRAL AD

OFFIcER | ) )
MINISTRATIVE TRIBUNAL

ADDITIY oy, PERCH

BAIIALGRE

LHAR/RKR
Applicants by Dr.Mm.S.Nagaraj
and respondents by Shri M. So Padmarajaiah.

Shri Padmarajaiah requests
for extension of time by three months to
comply with our orders. Dr.Nacaraj has
no objection. Request granted.
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sdl- o gl e
RerBerta) Ty smas. MEMBER(3) |

4,5.88 4,5.88
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Commercial Complex(BDA),
Indiranagar,
Bangalore~ 560 038.

peteds 1) MAR 1988

APPLICATION NOSe 240 to 251 /88 (F)
w.poNO. -
APPLICANT Vs RESPONDENTS

Smt P. Pushpavathy & 11 Ore The AG.(AZE), Kernstaka & 2 Ors

~ TO * . K .

13. The Accountant General
(Accounts & Entitlements)

Karnataka
Bangalore -~ 560 001

1. Smt P, Pushpavathy
2, Smt M. Jayashri

3. Smt Shobha Santhosh Kumer

" 4, Shri S, Venkateshaiah of Indie

5. Kumari Lekshmi Venkatramani New Delhi - 110 002

15. The Secretary
ministry of Finance .
Department of Expenditure

6. Kumari s. Jaya

7. Sat K. Kusuma - | New Delhi - 110 001
8, Smt K. Swarna Latha 16, Shri M., Vasudeve Ra&

. Centrel Govt. Stng Counssl
9, Smt N, Meera Bai . High Court Building :

Bangalore ~ 560 001 -
10. Kumari S. Anuradhs .
17. Or M.S. Nagaraja

11, Smt M.N., Nagarathna Advecate »
, 35 (Above Hotel Swagath)
12, Smt H.N, Sujatha ' Ist Main, Gandhinagar

o (52 Nos. 1 to 12 - Senior Accountants, Bangalore - 560 009 -

'QJF})' LSY04 Office of the Accountant General (A&E),

)?sj\ " Karnataka, Bangalore - S60 001)

s
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5
q?§é> ' Please find enclosed horemlth the copny of ORDER/QGQU/

mmm passed by this Tribunal in the abave said applications
WY, 29-2-88 |
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SECTION OFFICER
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14. The Comptroller & Auditor Gensral

No. 10, Bahadur Shah Zefar Marg ‘




CENTRAL ADMINISTRATIVE TRIBUNAL
| 'BANGALORE S .
DATED ‘THIS THE.29TH DAY OF FEBRUARY, 1988

: Hon'ble Shri P. Srinivasan, Member (A)
Present: . and :
Hon'ble Shri ‘Ch, Ramakrishna Rao, Member (2J)

APPLICATION NOS.240 TO 251/1988

1; Smt. P, pushﬁavathy,

2, Smt. M. Jayashri.

3. Smt. Shobha Santhosh Kumar.
4, Sri. S. Venkateshaiah.

5. Kumari Lakshmi Venkatramani.

6. Kumari. S. Jaya.

7. Smt. K. Kusuma.

8. Smt. K. Swarna Latha.
9, Smt. N. Meera Bai.
10. Kumari S. Anuradha.

11. Smt. M.N. Nagarathna.
12. Smt. H.N. Sujatha. cees Applicants.

(Applicants 1 to 12 are working
as Senior Accountants, in the
6/o the Accountant General(A&E)
Karnataka, Bangalore)

(Or. Q.S. Nagaraja, Advocate)
' V.

The Accountant General,
(Accounts & Entitlements),
Karnataka, Bangalore-1.

The Comptroller & Auditor:
General of India,

No.10, Bhadur Shah Zafar Marg,
New Delhi. )

3. .The Government of India
by its Secretary,
Mministry of Finance,

(Department of Expenditure), N
Neu Delhi-2, ' . ecece ReSpondents.
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These appllcations having come up for hearing to-day,

Shri P. Srlnlvasan, Hon'ble Member (A) made the Follouxng.

0 R D E R

These épplications involve‘idehtical facts and issues
. as those in M. NANJUNDA ?uANY AND OTHERS y.jACCOUNfANT
GENERAL, KARNATAKA, A.Nos. 132? to 1332/86 decided by this
Tribunal on 7/8.7.1987. Both DOr. M.S. Nagaraja appearing
for the applicants and Shri M, Vasudeva Raah for the respon-
dents state that the decision of this Tribunal in Nanjunda

Suam#'s case has not besn taken in appeal to the Supreme

/

Court and has, therefore, become final, i
4

2. Since we are in respect ful agreement with the decision
in Nanjunda Suwamy's cass rendered by anothe& Bench of this

Tribunal, uwe pass the following orders:

(i) We declare that the applicants %re
entitled for the révised'bay scales
extended by the Government of India
in its order No.F.5(32)—E¢III/816-Pt.II

" dated 12.6.1987 from 1.1.1986; |

(ii) We direct the Respondents to fix the
pay seekes of the applicants in the
g revised pay scales in terms of| order

I T . N
'ﬂwnnSTR;?§§§x' made by the Government of Indi? on
. P L .
v ,..»-:,'\\6/, 12.6.1987 from 1.1.1986 and extend

all such consequential monetary
! benefits flowing from the samel to
them from that date with a;l~s#9h

expedition as is possible in t?a .
circumstances of the case and %n

any event on or before 30.4.1988.

Pd e




3. Applicationé are alloued.

But in the circumstances

of these cases, ws direct the parties to bear their own costs.

Aol
e MEMBER (A) ks
bsv /Mrv.
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